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LCh.S5atyanarayana

es. Applicant
And

1. Senior Divisicnal Personnesl Dfficer,

Office of the Yivisional Railway Manager/MG,
-Persannel Branch, South Central Railuay,
iV Floor, Rail Njlayam, Sec'bad.

2. Chief Personnal Officer,
Headguarters Office,
Persannel Branch,

South Central Railway,
IV Floor, Rail Nilayam,
Sec 'bad.

. 3. Chief Personnel Officer IN~Charge,

Head guarters office,

* 5+C.Railway, Personnel Branch,
IV Flpor, Rail Nilayam, Lalaguda,
Sec'bad.

4. The Principal,
"+~ Railway Degree College,
Tarnaka, '
Sec'bad.

+s+ Respondents

Counsel for the Applicant 3 S5hri K.R.Srinivas

Counsel for the Respondents :  Shri V.Bhimanna, 3C for Rlys

EORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHUAR : MEMBERH, (2)

(Order per Hon'ble Shri R.Rangarsjan, Member (A)
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

None for the applicant. Shri V.Bhimanna, learned
standing counsel for the respondents. As this 0.A. was insti-
tuted in the year 1993, the 0.A. cannot be adjourned. In view
of the above, the 0.A.is disposed of under Rule~15 (1) of the

CAT (Proceedure)} Rules, 1985,

2, The applicant was appointed as a Trained Graduate
Teacher (herein after referred to as TGT for short) in the scale
of Rs.1400-2600 in the Railway Girls High School, Netth Lalaguda
with effect from 13-6-88, A notification was issueé for filling
up the post of Junior lLecturer/Post Graduate Teacher by holding -
a sslection iﬁ the pay scale of Rs.,1640-2900. It was indicated
in the notification that the selection is by viva-vo;cer only.
Tﬁa'applicant'baing a Mathematics Postgraduate was considered
for filling up the posts of Jupmior Lacturer/PGTs in the disci-
ﬁline of Mathematics. There were two posts of Junior lecturer
of mathematics to be filled through selection. Hence TGT (Maths)
) name of the . T
were called for the Viva-vode:. The/applicant did not Pind
place in the select list for the above post. The applicant
submits that he being secﬁnd in the seniority list among the
candidates who called for the uiua-uaggf test, he should have

~

(Rt _
been sslected pnstead of one Sri A.Srihari, uhotfae 4th in the
seniority list’uas:smgzns%&ed By the impugned order No.C.P.594/
$.£.L./11/V/11 dt.8-7-93 (page-14 of the OA). The applicant

Purthet submits that the selection shouid have been conducted °
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through a process of written test and viva-voce. Conducting
’ only viva-voce fa in the sslection is irregular and hence the

salection is liable to be set asids.

3. This OA is filed praying for a direction to the res-
pondants.to quash the impugned lstter No.C.P.594/S.E.L./II1/V/II
dt.8=7=-93 uhareﬁy Sri A.Srihari was posted as a Junior Lectursr/
PGT and for a further direction to the respondents to include

his name for the post of Junior Lecturer.

4. An interim order has been passed on 17-9-93 yhsrein
it is directed that aﬁy promotion going to be made on the basis
of the impugned gelection list, the same will be subject to the
result of the 0.A, only hith reapect_to tha Mathamatics

Discipline,

5. A reply has besn filed in thisg 0.A. The main con-
tention of the reaspondents are as follous :-

(i)The applicant did not qua lify himzelf in

the selection., Hence he cannot claimLPosting

as Junior Lecturer/PGT;

(1i)The applicent did not protestgd for conduct-
ing only viva~voce before appearing for the

- sslection. Having subjected himself to the
selection, which was conducted through a
process of viva=-voce, he cannot challenge

the same after the event is over.

, ol
6. On thetiyo counts the respondents stats that the !

L]

0.A. has no merits and has to be dismissed, The applicant

has not produced anyTE&arial to show that he did gualify
- e

. in the examination, There is no reason to dis-belieW,version
Lr
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of the respondents that the applicant has not qualified him-
/aﬂﬁbu‘-‘-& /

sslf in the vive-voce. The applicant has not also eubmittos

' | S—

any motives to the selection committee in failing him. Hence
it has to be held that the applicant cannot be considsred

for posting as Junior Lecturer/PGT if he is not qualified in

Te The mode of selection can be written or viva-voce or

o)

both. The IREM provides for selectionﬁby means of viva-voce

o~ o
foky &% para-251 of IREM. The applicant cannot ededm to hold

uritten test alsa., If the applicant had any reservation in
g

regard taéﬁode of s2lection, he should have objected before

appearing ror the selection,/la-tleast he shouid have appearsd
4Y££

.the selection protesting the modeﬁn The applicant did not

-take any action as indicated abovs. Hence,the respondents

submit that the applicant having subjscted himgelf to the

selection uithaut murmur , ¢ cannot challenge the saméF>V;ﬁt;
Mgt o

8. . In view of what is stated abava, we are sstisfiad

that there is no reason to set aside the selection so Par the

se lection to the post of Junior Lecturer/PGTs in the Mathema-
tics discipline is coficerned. Hence the application is dismissed
as having no merits.- No castas.

( _;‘sﬁ.a.naﬂwﬁﬁﬁ/wm/ |

(R .RANGARAJAN)
Member (3) Member (A)

VYY) L_L___

" Dated:17th March, 1997. ’W{”p%w

— . — . — - — . . = Yo S ——— .

Cictated in Open Court.,
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